ﬁarwl and others,.

Hﬁm'hla m‘c mastim
Hon ]B ir, Ko\ibDdyyad,

( By Hon 'ble Mr. Justa.m W.&ri

This is a transferred application un

section 29 of the Administrative Tribumal Act.

2 The applicant filed a suit for injunction
in the court of Munsif Bansi, at Basti praying that

treating all the memos No, B=-4/15G/22.2,82 W

i Pxipakhi and B/Rem Dularey Tripsthi dated 17.3082 of
| de fendant no,1 i.e. Har Gopal Narang Superintendent '.
post Offices and memo STA/12-YA/LSG/Sal/80/7 dated
(10900) 1252:82 and STA/192-RR/82/7 dated 608:92

of the defendant no.2 illegal and the applicant be
dec lared continuing permanently in ISG Cadre with

all appending bene fits thereof since 10.2.82 as p:-.r
plaint.

* The de fendants filed written statement in
the said case and the case was decided by the Coart of
Munsif against which k& order the applicant filed an
appeal which has been transfrred to this Tribunal
for adjudication, although the spplicant's claim
that he was applinted in LJSUG, Cadre and admittedly
the spplicent had put in about 31 years service when
he filed a suit and it appears that he has rit:l.r&d
now from service though the claim of the ap'pli.e%"ﬁ
is that +she waséppoednted in ISG cadre &and acco: iy
to him every actio which has been téken adr

was the result of the act of lltmh;;_..E
"Pﬁl‘b Hastnr mmal UaP"'“" um hﬁ%
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have been made at the head quarter 'Iuck-nm &Iaeﬁ'-_-
committee which selects and confirms emlayeea ﬂf ¢
ISG cadre subject to seniority of the applimt at% ‘“E

the applicant was never selected by the DPC ps. .=
cannot calim himself to be regularly appointed ISG“.
The so cylled DPC at the local level was decided

by the Superintendent of post offices who was also
imp leaded as party to the suit and the appeintment

of the applicant as LSG at Basti was a temp orapy |
arrangement and on the basis of seniority.prevailing
in that division, The name of the senior emp loyees
in the department of each concerned were sent to the
circle office, The name of the app licant was also
sent for selection to the LSG post by the DPC circle
office Lucknow and theapplicant's CR was also sentd
The'applicant 's case was also considered by the DpC
but DPC did not find him fit because of unsatis factory
CR that is why the applicant was not selected, The

app licant filed a representation acainst the same

and the appe llate duthority after considering the
representation rejected the same though the record :
already justifies that the selection of the applic
in ISG cadre was only at local level and the se lec

made in circle level and not at local level,
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~ in non-selection. It is an allegstion and :
allegation RxRimsixxmexxligxkiza of malafide etc

e '. have been made acainst the DPC and it will not h‘ :
o | pas-Sibh for the Tribunal teo sit in aas&ssmﬁ..__’.f___"'_

' _.___I.. .-. -,l i,

the proceedings of DPC and accordingly the aspp]iemt

B ok
has failed selection, the applicant was not snhmmL
by the DPC. The applicant has no richt to claim

the said post and assuch the suit was rightlf dismissed,
As the applicant under the injunction order passed by
the trial court continued so and the applicant has
enjoyed the office till then with the result that he
will be entitled to benefit of salary which he was
®tting at the time of retirement. With these
observations this application that is the suit is

dismissed,

hate is no ogder as to the costs.

Dateds: Allahgbad
19,8462

(AR)
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